/f"i" CENTRAL ADMINISTRATIVE TRIBUNAL
’ P BANGALORE BENCH
L K K IR SR N Ry

Commercial Complex (BDA)
Indiranagar

Bangalore -~ 560 038
| ‘ ' - o Dated 3 19 JAN1989 ‘
CONTEMPT '

PETITION (CIVIL) APPLICATION NOS 327 to 409, 410 to 416, 417 to #29 & 434 to 442/8863
IN APPLICATION NOS. 21a to 239, 263 to“Edi7'EES'E“SU!:‘KTS‘EE'zss:Jszs to 631, 632 to 637,

647 to 653, 769 to 771 & 866 to 871 . /8s(F)

Applicant(s) ReSpondent(s) _
Shri P, Chander Mohan & 111 ors V/s The Rccountant General (R&E), Karnataka,
To : . Bangalore & 2 Ors
’ ’ 4, Shri S. Venkataraman
Advecate - ministry of Finance
35 (Above Hotel 8Bwagath)

Department of Expenditure

Ist Main, Gandhinagar New Dslhi - 110 001

" Bangalore -~ 560 009

' . 5. Shri M.S. Padmarajaiah .
2. Shri R.S.A, Reo Central Govt. Stng Counsel
High Court Building
Bangalore - 560 001

Accountant General
(Accounts & Entitlements)
Karnataka

Bangalecre - 560 001

3, Shri T.N. Chaturvedi
Comptroller & Auditor Gemeral of India
No, 10, Bahadur Shah Zafar Marg
New Delhi - 110 D02

Subject 3 SENDING COPIES OF ORDER PASSED BY THE BENCH

Please find enclosed herewith theccopy 2figﬂDER/SRKX/ZN*EREHXERBERx
v
passed by thls Tribunal in the above sald/éppllcatlonZS) -on 1e-1-89

_ gEPUTY REGISTRAR «—
Encl : As above - ‘ o (3UDICIAL)
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E.P(Civil) Nos. 327 to 409, 410 to 416, 417 to 429 & 434 to 442/88

P, Chender Mohan & 111 ors v/s The aG (AiE), Kernataka, Bangalore & 2 Ors
. 1.Mm, Shariff ' MeS. Padmarajaiah
i D./ | Otfice Notes QOrders of Tribunal
18.14198¢ KSPVC/LHARH

C.P. 410 to 4l16/88(F)

Petitionersby Shri I.M,Sharif?,
Respondents by Shri M.S.Padmerajeiah,

2. In these petitions made under
Section 17 of the Administrative
Tribunals Act, 1985 and the Ceontempt
of Courte Act, 1971, the petitioners

| have moved this Tribunal to initiate

j Contempt of Court proceedings againat
;the respondsnts for non-implementation

of the orders made in their favour
1 by this Tribunale..

3. Shri Padmarajaiah, learned
Senior Central Government Standing
Counsel appearing for the respondents
brought to our notice that the
Hon'ble Supreme Court had stayed the
operation of ths orders made in favour
of the petitionsrs and, therefors,

o . submitted that these Contempt of
Court proceedings are liable to be
dropped, UWe find this submission

of Shri Padmarajaiah is correct. @n

=3
S
/- {ﬁ%\;TZ:ZZT“ this, these contempt procesdings are
r \liable to be dropped. We, therafore,

ek alrN
’ v\', ~ '.".“ \/L‘ \d
A?; 3 \ -} drop tha contempt procesdings, But
)
é; ;,ﬁﬁ ; f | the circumstances of the cases ue
1l har»'e )) : ract the parties to bear their own

v ,3 oets
\ i’:’*i’ .
~—
(?m_oRE .
C.F. No,327 to 409,

417 to 429 and
434 to 442/88(F)

Petitionsrs by Shri I.,A.Shariff,

Respondents by Shri M,S5. Fadmarajaish,

2. In these petitions made under
Section 17 ef the Administrative Tribunale
Act, 1985, and Contempt of Courts Act,
1971, the petitioners have moved this




I.M. Shariff

In the

Central Administrative
Tribunal Bangalore

Bench,

Bangalore ' b
C.P. (Civil) Nos. 327 to 409, 410 to 416, 417 to 429 & 434 to 442/88

P, Chander Mohan & 111 Ors

V/s

The AG (AR&E), Kernatake, Bangalore & 2 Ors
Order Sheet (contd)

M.S. Padmarajaiah

Date

Qffice Notes

Orders of Tribunal
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“ | sgainst tha respondents,

Tribunal to initiste contempt proceedings
agasinst ths respondents for non-implemenw
tation of the orders made in their favour
by this Tribunal,.

3. Shri Padmarajaiah; learned Senior
Central Government Standing Counsel,
appearing for the respondents placed
before us, orders msde by the euthority
in favour of the pstitioners pursusnt to
the orders of this Tribunal subject te
the terms and coenditions specified therein,
We are of ths view that the afermesaid
orders of the suthority which would
eventually result in paymentg tc the
petiticners implementtnzgths orders

made in their favour by this Tribunsl,
In these circumstances we consider it

prepsr to drop thase contempt proceedings

We, tharefore,
drop these contempt proceedings ageinst
tha respondents, But in the circumstances
of the cases we direct the parties to bear

their own costs,

sal- sdl-

(K.S.PUTTAS%AHY)‘V\ (L.H.A.Rﬁ
VICE CHAIRMAN MEMBER (u)
18.1,1989 16.1,1989



D.No.7/89/Sectien-IV-A

SUPREME COURT OF INDIA
NEW DELHI

Dated:9th February, 1989

From:
The Assistant Registrar
Supreme Court of India
New Delhi,

Te

he Registrar :

Central Administrative Tribunal
\\v Bench at Bangalore

Commercial Cemplex (B.D.A.)

Bangalore - 560 038

CIVIL MISCELLANEQOUS PETITIONS NOS. 0-36 OF 1988
Applicatiens for ex=-parte stay

IN THE MATTER QOF:
CIVIL APPEALS NOS.726-32 OF 1989.

The Accountant General, Karnataka §. (X, .. Appellants/
Petitioners.
Versus
Smt.S.8arla Kumari and others. oo Respondents.,
Sir,

I am directed to forward herewith fer your infermatioen

and necessary action a certified copy of the Order of this Court

dated 6th February, 1989 passed in the applications above-mentioned,

P

L//

; 7 - .
‘ CMK/ A Yours faithfully,
}al y | fj%l \\\\’_
5 o%"\ o ASSISTANT ntGISTRAR.
il
N %/(AK\
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REGISTERED

A -
v
. CENTRAL ADMINISTRATIVE TRIBUNAL -
BANGALORE BENCH
R RN
Commercial Complex(BDA)
Indiraragar
Bangalore - 560 038
Dated 2.’ APR1988
APPLICATION NCS, 647 to 653 / 88(F)
W, P, NO, /
Applicant Respondent |
Smt S. Sarals Kumari & 6 Ors V/s The Accountant. General(A&E), Karnataks,
Bangalore & 2 Ors
To
9. The Accountant General
1. Smt S. Sarsla Kumari (Accounts & Entitlements)
2. Me K. Padmavathemma Karnateka, Bangalore - 560 001
3. Shri Azeezulla Baig 16, The Compttolleéer & Auditor General
) " of Indis
No. 10, Bahadur Shah Zafar Marg
4, Shri B. Surysnarayana Rac Nes Delhi o 110 002
S. Shri C, Srinivasan 1. The Sacretary'
. m, Ministry of Fineance
6. Shri Mohamsd Zakaulle (Deportaont of Expepdituro)
_ 7. Shri M. Sestharema Holla New Qelhi - 110 001
12, Shri M. Vasudeve Rac
(81 Noe. 1 to 7 Central Govt. Stng Counsel
Senior Accountants High Court Building
Office of the Agcountent General Bangalore - 560 001
(Accounts & Entitlements) ,
Karnataka, Bsngalors - S60 001)
8. Or M,S. Nagsraja

paizgﬂ by this Tribunal in the above said application on

o8f Mo

‘rj[ncl

Advocate

35 (Above Hotel Swagath)
Ist Main, Gandhineger
Bangalore - S60 009

Subject

SENDING COPIES OF ORDER_PASSED BY THE BENCH .

Please find enclosed herewith the copy of ORDER/SEAY/ZNXXEREZMXBRBER

)=

8 As above

21-4—88

é%;ELY REGISTRAR

(JUDICIAL)



N BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL
BANGALORE BENCH: BANGALORE

DATED THIS THE TWENTY FIRST DAY OF APRIL, 1988,

Present: Hon'ble Shri Justice K.S, Puttaswamy ,.Vice-Chairman
And
Hon'ble Shri P. Srinivasan « Member (A)

APPLICATION NOS. 647 TO 653 OF 1988

le SMT. S. SARALA KUMARI,
Aged 39 vyears,
Wife of G, Jeevan,

2., K. PADMAVATHAMMA,
- Aged 51 years,
Daughter of late K. Keshavamurthy,

3. SRI AZEEZULLA .BAIG,
Aged 50 years,
Son of M, Abdul Sattar Baig,

4, SRI.B., SURYANARAYANA RAO,
Aged 46 years,
Son of late B., Lakshminarayanz Reo,

5., SRI.C., SRINIVASAN,
Aged 49 years,
Son of late S.M. Chinnadurai,

6., SRI. MOHAMED ZAKAULLA.M,,
Aged - (Major)
Son of Mohamed Peer.S

7. SRI.M. SEETHARAMA HOLLA
Aged 39 years,
Son of M, Sannappa Holla

(Applicants 1 to 7 are working as
Senior Accountant, in the 0/0 the
Accountant General, Karnataka, Bangalore) Applicants
(Dr. M,S. Nagaraja.....Advocate)
Vs,
The Accountant General,

(Accounts and Entitlement)
Karnataka, Bangalore-l.

2. The Comptroller and Auditor
General of India,
No.1l0, Bhadur Shah Zafar Marg,
New Delhi-110 002,

3. The Government of India,
by its Secretary,
Ministry of Finance,
(Department of Expenditure)
New Delhi-110 0Ol. Respondents

\ (shri M. Vasudeva Rao....Advocate)



BANE;?Q/GH like cases the order is the same.
S |

!

These applications having[come up

for preliminary hearing this day, Vice Crairman

made the following:
ORDER

Applicants by Dr: M.S. N%garaja. Admit.,
At our direction Shri M. Vasudeva Rao, yearned
Additional Central Government Standing Counsel takes

notice for the respondents. We have yh%ard learned counsel

. for both sides.

2. The facts and circumstaLées and thé
questions that arise for determinatibn in these
cases are similar to those in NANJUNDASWAMY AND
OTHERS v. ACCOUNTANT GENERAL AND OTHERS (A.No.

1327 to 1332 df 1986 decided on 7/8i7.1987 since
reported in 1987 (3) SLJ (CAT) 531). Thle distinction
and difference if any sought to be made by fhe

respondents has also been rejected by us in THE

ACCOUNTANT GENERAL AND OTHERS v. SMT., VASANTHA AND

. OTHERS (R.A. No. 29 to 45 of 1988 dated [25th March,
1988. |
|
3. For the self same reasons stated

in Nanjundaswamy's and Smt. Vasantha 'g cases, the

claim of the present applicants for | revision of

heir péy scales with effect from 1.1.,1986 instead

Y , , ‘ -
ol N_)Eb-sideratio and, therefore, we " uphold the same
g ) s :

1.4.1987 as sanctioned by Government merits

the principle de similibus idem st Judicium

4, In the 1light of the foregoing, we
|

make the following orders: ‘

(i) We declare that the applicants




areentitled to the benefits
of revision of pay scales as
sanctioned by Government of
India in their order dated

12.6.1987 with effect from
1.1.1986.

(ii) We direct the respondents to fix
the pay of the applicants in
the said revised pay scale in Y
acordance with the instructions
contained in the aforesaid
order dated 12.6.1987 of the
Government of India, with effect
from 1.1.1986 and extend to them
all consequential benefits from
that dateexpeditiously and in
any case not later than three
months from the date of receipt
of this order.

5. Applications are allowed in the above
terms. But, in the circumstances of the cases,

we direct the parties to bear their own costs.

sd|- sdl- -

N : oy
;ng CHAIRMTg MEMBER (A)
F\HT
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